
 

 

 

 

 

 

 

Tripura State Civil Service (Leave) Rules, 1986 
(As Amended upto 17th Amendment dt. 12.05.2026) 
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(!V!. Nagaraiu, I!iS)

Principal Secretary to
the Goverrunent of Tripura.













covERNMENT oF rRrpuRA lzgu
FINANcE DEPARTMENT I

SECRETARIAT: TRIPURA

No. F. 1(1")-FtN(G)/86 t 26?_ Dated, Agartal.a, as per e_sign date.

In exercise ol, lhl oo*"rrHffiu proviso ro Arricre 30e of theconstitution of India, the Governor of Tripura is ptealed to mat<e the followi;; *;.; ;;further amend the Tripura state civil services fLuu*l nrles, 1986 (herein after referredto as the 'principal Rules'), namely;

1_. Short title and commencement:

i' These Rules may be called the Tripura state civil services (Leave) (seventeenthAmendment) Rules, 2026;

ii' They shall come into force on and from the date of issue of this Notification.

2. After clause (c) of sub_rule (1) of Rule 25 of the principal Rules; a new clause (d) shallbe inserted as below:
"ln cases where the earned leave at the credit of Government Servant as on the

last day of December or June in a calendar year is 300 days or less but more
than 285 days ,the advance credit of 15 days earned leave as on the 1st day of
January or 1st day of July shall, instead of getting it credited to the leave account,
it should'be kept separately and the same should be first adjusteo agarnst the
earned leave that the Government employee will take during that half-year period;
and the balance' if any, shall be credited to the leave account at the close of that
half-year period, subject to the condition that the balance of such earned leave
plus leave already at credit against that Government servant should not in any
case exceed the maximum limit of 300 davs,,.

By order of the Governor,
Digitally signed by
Reena Debbarma

(+$H *ilF.?,gag
Und6rSreCr€tary to the
Government of Tripura

To
secretary In-charge of ail Departments/ ail Heads of the Departments.

Copy forwarded to: -

1 In* Secretary to the Hon'ble Governor of Tripura, Agartala.
? Ihu Secrerary to the Chief Minisrer, Tripura, ngariat;.3. The p.S. to the Hon'bre Minister, Finance oepirtment, Trrpura, Agartara.4. The pS/pA to all Ministers, Tripura, Agartala.
5. The PS to the Chief Secretary, Govt. of tripura, Agartala.



6. The Secretary. Tripura Legislative Assernbly Agaltala
7 The Regtstrar. fltgh Couri of Triprrra Agartala'

B. The SectetarY, TPSC. Agartala.
9 The Pr Accourrtant General (Audit), Tripura. Aqartala'

10. The Accollntant General (A&E)' Tripura' Agartala'

11 The Director, General Adrninrstration (PtiS) Department for ptrblicatiorr in the next

Tripura Gazette
12 Under Secretary, GA(C&C) Departnrent. Agartata for irrforrl]atron tn the teference to the

Memo No.F.B(7)-GA(CAB)12O26 dated 02.05 2026

13 Ali Treasurlilsub-Treasury Officers, Tripura'

{/,.4he Web Administrator, Firrance Departrnent wittr request to upload the sanre In

Finance DeParttnetrt's Porlal.


